s

Learned ACA Mr, Parag Prajapati present for Appellant. N for ROC
'Gu;arat o SR

Dated this the 3rd day of November. 201 7. o o Ak o

- AHMEIABAI BENCH - .
AHMEDABAD o _

I_F THE HEARING OF AHMEIABAé '
NY LAW / TRIBUNAL ON 03.11 2017

?.-Amqwqqm-nmq_.rw_.ﬁ,l.,l.,_..”_._.ﬂ_

Order pronounced in open court. Vide separate sheets.
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Company Appeal No. 18 of 2017

1. Bharat babula] Patel
11, Mani Pushpa Society,
Off:Drive-in-Road, _
Ahmedabad-380054

11, Mani Pushpa Society,
Off:Drive*in*Road,
Ahmedabad-380054

F.

3. Pitamber Haribhaj Patel
11, Mani Pushpa Society,
Off:Drive-in-Road, -
Ahmedabad-380054 . Appellants.

The Registrar of Companies,
ROC Bhavan, -
Opp: Rupal Park,
Naranpura,

Ahmedabad-380013 ' : Respcmdent.

Order delivered on 3rd November, 2017.
Coram: Hon’ble Sri Bikki Raveendra Babu, Member (J).

Appearance:

Mr. Parag Praj apati, learned ACA for the App_ella.nts;
None present for Registrar of Companies [Reply filed]

»
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Company Appeal No. 18 of 2017

: - ORDER

1. This Appeal is filed under Section '.2'52 (3) of the Companies
Act, 2013 by the Appellants No. 1 and 2 who are shareholders-cum-
~ Ex-Directors, and Appellant No 3 Who is Ex-Director of Adept
§ = Renewable Energy Private Ltd., .seeking restoration of né:ne of Adept

B B
___________________________
..........

.................
---------------------
........

- Renewable Energy Private Ltd., in the Register of Companies
maintained by the Registrar of Companies, Gujarat, (‘ROC).
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Csmpames c:an

Company ﬁ:ﬁw-m; 180f2017

Section 248(1) of the Cumpames Act 2013 It is further stated tha,t
the Company had not ﬁled any statutary returns Wlﬂfl the office in

time inspite of i issumg netlces ROC in hlS representatwn further

stated that he has no objection 1f the name of the Campany 18 :

restored by this Tnbunal sub_] ect te the follemng cendztmns

1) - The petitioner wil fﬂe aIl the overdue statutory returns viz.
' ‘Balance sheet and Annual Re urn for the years wt ich have
not been filed and also other event based d:cuments if

‘any, with fees and addxtwnal fees as requu'ed under

' Cc}mpames Act 2013."

2) ~The Publicaﬁ@ﬂ ~of notice in two leadmg newspapers
- a ing in the district and official Gazette of

government E*f Indla m reg' u i t@ the reataratwn ﬂf the
o , o intained in the

4. Sectwn 252(3) Of the CD -f-.!-_pames Act 20 13 ena,bles a
C Ompany or any Member or Creditor or war_ ‘man
aggrieved b‘v an order st-"_f’? ing '

aft appmved by the
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accepted by the Ministry of Corporate Affairs, Moreover, the

Appellants stated that the Company

doing business.

Company Appeaf No.180f2017

fee and additional fee as required ung

apﬁmved 'by the Registrar of Comt e
Appeﬂant; ' ' .

- Page 44
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